
MAR(!H 10, 19M Or/JIAmw"., 

Mr. Speaker: No; unless 1 call a 
Member, he should not speak. 

Shrt U. M. TrIvedI: I do not _nt 
to recapitulate all the arguments that 
have been advaneed for the free use 
of thia foreign exchange and the sup-
ply of sufficient foreign exchange to 
the industrialish. But I would like to 
know whether it has been brought to 
the notice of the han. Finance Minilf. 
ter that apart from the £ 10,000 allow-
ed to an industrialists for recouping 
his health, he had made available to 
himself another £ 10.000 from England 
and Switzerland for that purpose. 

Mr. Speaker: How can the hon. 
Minister aMwer this question now? 

Shri U. M. Trivedi: He must be 
knowing this. All the .accounts are 
there. 

Shrt Tyagi: Who is that industria-
liat? 

8hrl Sachlndra Chaadharl: So tar as 
am coneerned, technLally I may 

b!ave the knowledge in the sense that 
IOmebody in my Ministry does, but I 
personally do not have the knowledge. 
I have already assured the House 
through you, Sir, that I shall collect 
the informdion and put It before the 
Hou3e. (Inte-rruptions). 

Mr. Speaker: I do not think hon. 
Members should continue in this man-
ner. If they want to have the matter 
discussed in the regul'J.r manner, they 
might resort to ather methods. 

Shrl Bhagwat Jha Azad: Is it not 
s fa ·t that in the face of the stringency 
Of foreign exchange, when an ordinary 
citizen gets olny Rs. 40, to give Rs. 2 
(rares to businessmen is an absolute 
waste of public money? If -the ans-
wer to my question be in th~ neg.ltive, 
may 1 know the fa cts in the possession 
o'f Government to tell us how they 
were justified in giving Rs. 2 crores to 
the industiralists to roam aboui in the 
world? 

Shrt SaehiJutra ChaudhurJ: The first 
part at the question is an expression 
of opinion, to which I do not agree. 
As for the second part of the question. 
I have said that I shall try and get as 
much intormll'tion as I can and then 
put it before the House, and it is for 
the House to see whether or not this 
bas bem of MY use. 

Shrl Bha~at Jha Azad: The hon. 
Minister cnn never justify this. He 
cannot justify giving this amount at 
money to the moneyed class... while 
denying it to the ordinary citizens. 

Mr. Speaker: Hon. Members might 
have recourse to 50me other procedure 
if they want to discuss it further. 

L.r.C. lOaM for coDStruction of houses 

+ 
·449. ShrI Yashprl Singh: 

8hri VlShram Prasad: 
8hrl Bagrl: 
Dr. Ram Manohar Lohla: 

Will the Minister of Finance be 
pleased to &tate: 

(a) the total amount of loans /Il'ant-
ed by the Life Insurance Coproation 
to the policy- holders for the construc-
tion of houses during the year 1965-66 
in the country; and 

(b) whether the target for /Il'ant'ng 
loan is being raised in view of the 
tight hosuing position in the country 
and particularly in Delhi? 

The Minl,ter of State in the Minis-
try of Fiaance (Shrl B. R. Rh.gat): 
(a) The number of loans san tioned 
under 'Own Your Home' Scheme dur-
ing the financial year 1965-66 (upt() 
3ls-t December 1965) "ras 897 for an 
aggregate amount of Rs. 2.51,33.850 
out of which Rs. 1,75,89,620 was dis-
bursed. 

(b) There is no target fixed for 
granting lo~ns in any of the Centres 
where the Scheme is in operation in-
cluding Delhi. 
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Shri Indrajlt Gupta: Quite sometime 

ago, the Committee on Public Under-
takings had specifically criticised the 
housing loans policy of LIC and re-
commended that it should be over-
hauled and a much more posiltive and 
liberal policy adopted. What consi-
deration i. Government giving to that 
recomm('fld~tion. how far has Govern-
ment accepted It, and what does it 
propose to do? 

8hrt B. R. Bbagat: The recommenda-
tions of the Committee On Public 
Undertakings are given their due 
consideration by Government. 

Shrl Indrajit Gupta: Still being 
given? 

Shri B. R.. Bbagat: Yes. There are 
a large numb~r of recommendations. 
They are not decided piec<'lTleal. We 
will give our report to the House as 
required. 

Shrl Manlyanltadan: The Minister 
had said that the area of operations 
of the scheme would be extended fur-
ther to more and more towns? Has 
that been done. and if so, how far? 
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Sbr\ B. R. Bbagat: It i. being pro-
gressively extended as administrative 
and other facilities are being arrange. 
ed. At present, it is in operation in 
118 centres. 

Shrl Dali: One of the important 
PQints brought out in the Report, as 
Government can see from its' own 
figures, is that all the loans are given 
only to the higher brackets whereas 
loans' 'Jre required more by' the lower 
bra .kets. Bas something been done at 
leilst to rectify this position? 

Shri B. R Bhagat: This particular 
scheme provides for the lower brac-
kets also because the minimum 
amc>unt is Rs. 7,500. 

Shrl Daji: Th,- scheme provides, but 
in actu'11 practice, we find it was given 
only to persons who have a polL y of 
more than Rs. 50,000. 

Sbrl B. R. Bbagat: No, this is not 
connected with poli ies. ~ne wno 
Is in the employ or has a IjIUlar in-
come is eligible. 

Shri Daji: But in actual practice, 
it was not done. 
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SbrlIS. M. Banerjee: Is it a fact that 
one of the burning demands 01. the 
insurance employees is that they 
should be' given some loan from the 
LIe for housing. Has any amount 
been ear-marked for 1966 or 1967 for 
the employees of the LIC, and .if !IO, 
what is the amount? 

Shrl B. R. Bhagat: The employees 
of the InsuI"8nce Corporation are' also 
entitled to loans under this scheme. 

Shri S. M. Banerjee: They are not 
getting it. 

Sbri B. R. Bbagal: As for the exact 
amount, I want notice. 

Dr. L. M. Singbvi: What is the maxi-
mum time ·.aken in processing a loan? 
W'1ether it is not a fact tha. some of 
th~se loans a. e given on far more 
onerous cundilions tha:1 those giVo..!ll 
by State Governments? 

Sbrl B. R. Bhagat: The cond'tions 
are not far more onerous, rather they 
are more favourable. That is why 
there is a great demand. Attempts are 
being made to reduce the tlmelag In 
disbursement; normally it is expected 
th:lt a loan should not take more thlln 
two to three months. 

Dr. L. M. Slngbvl: I asked what 
are the actual conditions. I am not 
asking about th .. norms. What is the 
m'aximum time taken in processing: a 
loan? 

Sbri B. R. Bha",t: The norm is 
that it should not take more than two 
to three months. 

Shr! Sezhlyan: The Minister has said 
that the scheme is in operation in 118 
towns and that II total of 497 applica-
tions were considered and granted. 
This works out to less than 5 6 per 
cent. Considering our population, is 
tills not a very small percentage? 

Shri B. R. Bhagat: The tolal number 
of loan oapplications for the whole 
country is 4.390, aggregating to 
Rs. 12 crores. Out of \his, 1,836 ap-
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licstions were sanctioned; 
Rs. 4.9 crores. 

totalling 

Shrl P. R. Chakravertl: May I know 
what special facilities have been made 
for low income groups for loans for 
construction of houses? 

Shrl B. R. Bhagat: There i. a special 
soheme run by the State Governments 
for the low income groups which LIC 
is subsidising already. This scheme 
also caters to the lower income 
groups, particularly fixed salary 
earners. 

Shri Ranga: Have the hon. Minis-
ter and other Ministers concerned 
given careful consideration to the sug-
gestions made by the Committee on 
Public Undertakings in regard to the 
various ways in which the LIC can 
improve its scheme for helping low 
paid employees and others also and 
provide housing facilities not only in 
large cities but also in medium scale 
cities. and have they taken any deci-
sions after having considered those 
recommendations? 

Shrl B. R. Bhagat: As I said earlier, 
B large number of recommendations 
have been made, they are being consi-
dered in consultation with LIC, and 
we will pla"e a statement On the 
Table of the House-that is our 
practice-on the decisions of the Gov-
ernment on those recommendations. 

Shri Ranga: "Are being considered" 
is a very vague answer. There is no 
time limit there. 

Mr. Speaker: They w1l1 pl'8ce the 
decisions on the Table of the House. 

Shrl B. R. Shagat: That is the prac-
tice generally. 

Barrare on Kosi 

+ 
450. Shri Yashpal Singh: 

Shrf Barrl: 
Shri V~hram Prasad: 
Dr. Ram Manohar Lobla: 

2r31 (Ai)LSD--2. 

Sbrl utlya: 
Shrl Vlsbwa Nath Pandey: 

Will the' Minister of IrrIgation and 
Power be pleased to refer to the 
reply given to Starred Question 
No. 747 on the 9th December, 1965 
regarding the Barrage On the river 
Kosi and slate: 

(a) whether the decision on tll<' 
proposal to construct a second barrage 
on the Kosi has 'Since been taken; 
and 

(b) if not, the time by which it is 
likely to be finalised and the esti-
·mated expenditure to be incurred 
thereon? 

The Miaister 01 State In the Minis-
try of Irrigation and Power (Dr. K. L. 
Rao): (a) and (b). Not yet, Sir. The 
report of the Technical Committee set 
up by the Government of Bihar to 
examine the residual problems of the 
Kosi river is still awaited. 

lIt' ""'"" ~ : rn ~, 'I<I1'IT 
wnft ~ fir ~ it >r<rr;:r ~, 'foT 
~'IlT~ll:WTlfT '!iff ? 
Dr. K. L. Bao: It is not necessary fa 

get the consent, but we have got to 
Inform His Majesty's Government of 
Nepal. 
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~~? 
Dr. K. L. Rao: If the barrage is 

decided upon, it will have a large 
number of advantages. It will pro-
vide comrol of the river, it will pro-
vide a road bridge, it will provide a 
railway connection, and also provide 
irrigation. 
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